CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH; JABALPUR

Original Application No. 279 of 2004
Jabalpur, this the 7th day of April, 2004

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble Shri Madan Mohan, Judicial Member

B.Ges Sauwant, s/o. Shri Ganpat Rao
Sawant, aged about 60 years, r/e.
4/2, Csb Colony, Bhadbhada Road,
TT Nagar, Bhopal, coe Applicant

(By Advocate - Shri Rajesh Patel)

Ve r s us

1. Union of India, Ministry of Home,
Through the Director General,

ssB (FHA), Block Uth (East)
Level=VI, R.K. Puram,

New Delhi - 66

2« Director of Accounts,
East BJ-GCk 9, Level“'7,
ReKe Puram, New Delhi, e Respondents

D RDE R (Oral)

By Me.P. Singh, Vice Chairman =

By filing this Original Application the applicant has
claimed the following main relief -3

n(a) that the applicant petition be allowed and as

per the promotion from Field Officer (Armour) to

Assistant Inspector of Armaments (AIA) dated 26.2,2001

the applicant is entitled to the pay increment higher
than Fe0. (Armour).?

2. The brief facts of the case are that the applicant was
promoted to the post of Assistant Inspector of Armament
with effect from 26,2.2001. Accord ing to tie applicant the
posf of Assistant Inspector of Armamént carries greater
duties and responsibility of importance than that of Field
officer (Armour). His grievance is that despite his
rapeated requests for fixation of his pay at the hicher
rate the respordents have not considered his case and his

- dated 15.1,2004
representation/is still pending. Aggrieved by this he has

Q&(\jﬁiﬁd this Original Application claiming the aforesaid
W



% 2 %

reliefse
3, Heard the learned counsel for the applicant.

4% In the circumstances, we deem it appropriate to direct
the regpondents to consider the representation of the}
applicant dated 15.1.2004 (Annexure A=5) and take a
decision by passing a spzaking, detailed and reasoned

order within a period of two months from the date of
receipt of copy of this order. We do so accordingly. A copy
of this order alongwith this Original Application be conk

to the respondents by the applicant within 15 days from the

date of receipt of copy of this order.

5. Accordingly, the Original Application is disposed of

at the admission stage itself.

(Madan Mohan) | (M.P. Singh)
Judicial Member : ' Vice Chairman
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